CENTRAL ADMINISTRATIYE TRIBUNA
PRINCIPAL BENCH

c.P. NO. 64/1998
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New Delhi this the 22nd day of July, 19468,

HOM BLE SHRI JUSTICE K. M. AGARWAL, CHATIRMAN

HON BLE SHRI R. K. AHOOJA, MEMBER (A)
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However, the applicant is given liberty to renew the
applioatibn for contempt if the stay is vacated, or

ultimately the order -of the Tribunal is maintained by

- the High Court.
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